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and other things. The hon. Minister
has explained that the Law Commis-
sion is considering this matter.

SHRI S. KUNDU: The object of
simplification, so far as I could under-
stand it, is to let the common man
understand the law. Once he does
that, his faith in the democratic struc-
ture will be vindicated. I think the
Law Commission suggested that there
should be a digest of general laws,
particularly the Constitution, trans-
lated into regional languages in a
simplified manner. In how many
States has this been done? Secondly,
have laws dealing with social evils
like dowry, untouchability etc. been
translated into regional languages,
made into digests and circulated so
that people are educated about them?

SHRI GOVINDA MENON: The
Constitution has been translated into
all the Indian languages as early as
1950. Now new editions will be
brought out, that is our hope, during
the course of this year. Many Cen-
tral Acts, for instance the untoucha-
bility Act, I think, had been translated
into Hindi and we have requested
th® State Governments to translate
them into other regional languages.
With respect to Central Acts the
Ministry has promised to met the cost
of translation and publication of the
Central Acts in the respective lang-
uages. Regarding the publication of
a digest, that has not been done. 1
think it is a suggestion which will be
considered.
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SHRI GOVINDA MENON:
translations provided

are translations made by the
. (Interruptions)
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SHRI GOVINDA MENON: 1 pre-
sume that the translations supplied

are genuine translations. There have
been no complaints otherwise.
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SHRI GOVINDA MENON:
take note of the suggestion.

I shall

Bill for Abolition of West Bengal

Legislative Council

v Tt
*755. SHRI MADHU LIMAYE:
SHRI RABI RAY:

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to
state:

(a) whether it is a fact that he
gave an assurance in the Budget
Session this year that Government
would secure passage of the West
Bengal Legislative Council (Abolition)
Bill during that Session;
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(b) i so, the reasons for his fail-
ure to secure passage of the Bill, as
passed by Lok Sabha, in the Rajya
Sabha during its last Session which
ended in May, 1969; and

(c) whether there was any under-
standing between Government and the
-Communist Members on the issue of
sabotaging the Bill based on the un-
animous KHesolution of the West
Bengal Assembly and passed by Lok
Sabha?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRI M. YUNUS SALEEM):
(a) Yes, Sir.

(b) The Bill was introduced in the
Lok Sabha on the 13th May, 1969, and
passed by that House on the 16th
May, 1069. Notice of motion for con-
sideration and passing of the Bill in
the Rajya Sabha was issued on the
same day. The item was not includ-
ed in the list of business in the Rajya
Sabha presumably due to other press-
ing business,

(¢) No, Sir.
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THE MINISTER OF LAW AND

SOCIAL WELFARE (SHRI GOVINDA
MENON): I did state in this House
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and I have no objection to take it as

a promise, that it would be passed in

that very session in Parliament. As

the House knows impossibility of per- -
formance is a good answer to every

breach of promise. I was not able

to get it passed in the Rajya Sabha

for want of time.
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SHRI VASUDEVAN NAIR: I want
to state it very clearly—] want to
make it very clear—that what he said
is an unmixed lie. I would not like
to use a strong language. This is a
statement without any basis.
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SHRI GOVINDA MENON: Sir, I
refute the suggestion. I have had ne
talks with any Member of the com-
munist party or any other party in
the matter of postponing the conside-
ration of this legislation. On the
other hand, I gave notice of the Bill
and waited in the Rajya Sabha think-
ing that it would come up. It did not
come up. (Interruption).
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SHRI NATH PAI. Sir, the House
must be protected against unmixed
lies; they ge on bandying about un-
mixed lies Elther .he js in the dock
or the hon. Member is in the dock,
because Mr. Nair says that what Mr.
Madhu Limaye said in this House is
not only a lie but an unmixed lie. 1
think you are called upon to help us.

MR. SPEAKER: I gave a standing
direction the other day in this House
that wherever the word “lie” is utter-
ed, it is automatically expunged. I
hope the hon. Member who is also in
the Panel of Chairman will have the
same difficulty when he sits here in
the Chair. (Interruption).
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SHRI VASUDEVAN NAIR: 1 used
a milder term. (Interruption).
MR. SPEAKER: Please resume

your seat. Mr. Nair is a Member on
the Panel of Chairman. He will have
to perform this unpleasant duty when
he is in the Chair.

SHRI VASUDEVAN NAIR: That
is why I said it is a statement with-
out any basis. (Interruption).

MR. SPEAKER: You withdraw it.

SHRI VASUDEVAN NAIR: I with-
draw it. (Interruption).

MR. SPEAKFR: Order, order. Shri
Banerjee.

SHRI S. M. BANERJEE: Now that
the West Bengal Government and the
Punjab Government have taken a
decision to abolish—

MR. SPEAKER: It does not con-
cern Punjab; it concerns Bengal
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SHRI S. M. BANERJEE: I am com-
ing to West Bengal. After the deci-
sion taken by the West Bengal
Government to abolish the Upper
House in respec} of which a Bill was
passed here in this House and pend-
ing in the other House, I would like
to know whether the Government of
India is also thinking of abolishing
the Rajya Sabha, the Upper House of
Parliament, which, according to us, is
a superfluous body.

MR. SPEAKER: The question is
not reievant. ’

SHR] S. M. BANERJEE: Whether
they are thinking in that line or not;
let them reply to it, Sir.

MR. SPEAKER: Order, order. Shri
Naravana Rao,

SHRI K. NARAYANA RAO: So
far as the answer of the hon. Law
Minister is concerned, I am prepared
to accept whatever he hag stated, but
it is true that he hus taken care to
see that the matter has been included
in the agenda of the Rajya Sabha.
but, if you look at the background of
the entire history—

MR. SPEAKER: Piease put the

question.
SHRI K. NARAYAN RAO: I am
coming to the question. One has to

presume that something hag transpir-
ed somewhere regarding this. When
this particular matter was moved,
when Shri Jyotirmoy Basu brought
up—

MR. SPEAKER: I am going to ask
you to sit down if you do not ask the
question straight.

SHRI BALL RAJ MADHOK: The
honeymoon is over!

SHRI K. NARAYANA RAO: How
could a question be put etraightaway
without giving the backgruend, 8ir?

A SR
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MR. SPEAKER:
question:

Ask a wetraight
no introduction, no preface.

SHRI K. NARAYANA RAO: I am
not saying anything outside the pur-
view of the question. Let me put the
question. In view of the fact that the
rules were waived to push forward
this Bill in this House and yet this
Mease WES not pas-ed by the Rajya
Sabha and no protest was made by
the Communist Party of West Bengal,
may I know who has come from the
Communist Party of West Bengal to
meet the Government of India, not
the Xiinister at such?

SHR] GOVINDA MENON: I am
not aware of uch move mada by
either the Communist Party or the
West Bengal! Government to delay
the passing of the Bill,

SHRI SAMAR GUHA: May I know
whether it 1s g fact that a piece of
news was  published in Hindustan
Sicrdard  and  Amrit Bazar Puoiriln,
Calcutti. on the day on which the
Bill was to have been passed by
Rajya Sabha and was not passed, that
the Minister of Parliamentary Affairs
of West Bengal, Shri Jatin Chakra-
varty, alleged that on the intervention
of a Communist Member the Govern-
ment postponed that measure. Now
the: Minisier has com2 forward with
the statement that there was no con-
suitation with the Communist Party.
Then. when such a report was given
by a Minister of West Bengal Govern-
ment. why was it not contradicted?

SHRI GOVINDA MENON: I am
not aware of any arrangement
between me. the mover of the Bill,
and the Communist Parly in Rajya
Sabha regarding. ...
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SHR] GOVINDA MENON: So far
as 1 am concerned, it was not passed
in that session for want of time.

SHRI SAMAR GUHA: My ques-
tion has not been answered. Why
was the statement of Shri Jatin

Chakravarty, the Minister of Parlia-
mentary Affairs of West Bengal Gov-
ernment, not contradicted when it
appeared in the papers?

MR. SPEAKER: Every such stale-
ment cannot be contradicted.

Supply of Sieel Items to Jraniap and
Burmese Railwavs

+
*756. SHRI MEETHA LAL MEENA:
SHRI R. K. AMIN:
SHRI ZULFIQUAR ALI
KITAN:
SHRI M. AJMAL KHAN:
SHRI D. R. PARMAR:

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state:

(a) whether the Government of
India have received orders from
Iranian and Burmese Railways for
the supply of various steel items:

(b) whether for want of fish plates,

Government are likely to lose these
orders;
(¢) the amount of foreign ex-

change involved in this offer; and

(d) whether any efforts are being
made to procure the necessary items
so as to supply finished goods re-
quired by the Iranian and Burmese
Railways?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND





